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- matter. In the present case, it is submitted by

Order dated 5.9,2002

HeardShri D.Mehanty, the learned counsel
for the applicant and Shri Ashok Mohanty, the
learned senioer counsel for the Kendriya Vidyalaya
Sanegathan.

Applicant havineg faced a transfer from _
Kendriyaiytdyalayh.mndu‘ toi&endriya Vidyalayaak
Mimachal Pradesh has approached this Tribunal in
this Orieinal Application. Transfer is an
incidence of service and the erievances, if any,
relating to transfer should be redressed by they

authorities only, who are the best judge in the

Shri D.Mohanty, the counsel for the applicant
that a vacancy in the post of Lidwrarian is

ak _
availasle at Kendriya Vidyalaya, Charwatia

(Cheudwar) Dist=Cuttack; followine to the transfer

of Respondent No.5. It is also svemitted by'

the counsel for the applicant that imgtezd of

transferrineg him to a distant place at Himacha;

Pradesh;, he can be adjusted by the avthorities

at Kendriya:Vidyalaya, Charewatia. In the aforesaid

premises, we dispese of this O.A. with a direction
to the applicant to represent his authorities for
a postineg at Kendriya Vidyalayao,’\; Chareatia as
agsainst thevacant post of lidrarian., The
Regpondentsg, in the said circumstances, are
directed to give due consideration to the
grievances of the applicant and allow him te

continue at Kendriya Vidyalaya, Charwatia(Choudwar]
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Dist=Cuttack, in case a vacancy of Librariam
ol exists. T
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